
in 
C../203/87 	 \\) 

cc::AI4 	Hon'ble 1r. L'.ii. Trive(9i •. Vice Chairaan 

Hon'hle Ui. P.M. Joshi. 	•. Judicial emher 

Herd learned advoctes 'Ir. R.K. iishra and 

1r. 

 

U.S. Shevcie for the retitioner and resrondents 

respectively. Sy this application, the retitioner 

has r:qested for withdrawal of the original application 

Ui. Shevde has no objection. Allowed, with a liberty 

to file a fresh petition C.A./203/87 is disposed of 

as withdrawn. Iith this order U.Z./84/89 also stands 

disposed of. 

P H Trivedi 
Vice Chairman 

(PU 	i) 
Judica' Um eber i  

a.a.bhatt 



uiv 

Corarn: Mon'ble Mr. P.H. Trivedi 

i-ion' ble Mr. P.M. joshi 

27,4.1967 

Vice Chairman 

judicial Member 

11 " 

Admit. Learned advocate jvjr.N.s.Shevde for the respondent 

waives notice. No interim order at this stage. Reply 

rry be filed within 45 days of the date 
of this order. 

(p .H.Trivedi) 
Vice Chairman 

(p 
Judi 



M/179/87 
with 

U"Z20  

C:ram: Hon'ble Mr. P.H. Trivedi 

Hen' ble •Ir, P.A. Johi 

: Vice Chairman 
Juiciai lIember 

11,5, t;7 

Heard learned advocate, lIr.11.M.Desai for the applicant 
cocears. Learned advocate Mr.N.5.Shevde for the resondent 
requests time for getting instructions to which learned 
advocate Mr.M.M,Desaj has no objection. Allowed. The case 
1: edj ourned to 13th Aay, 1937 for further direction. 

P.E.Trivedj) 
Vice Chairman 

JAY 
Jdici alyernber 

/ 
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./l79/a7 
ii th 

:rivedi 
	

Vicc 

iO.l bl 	Jr. i.... Joshi 
	

JuJi oi. tl iiero r 

Teard the petitioner and Learned advocate Mr.N.S.Shevde 

for the respondent. There is no merit in the application 

;r) intervene at this stage regarding reversion. The 

espondent in reply hastated that the headcuarters of 

che applicant will be/Lharuch. :ccorfii;ly •1../i79/87 

ct. 

Trivedi) 
Vice Choircan 


